IN THE CERTRAL ADMINISTFATIVE TFIBUMAL, JAIPF EENCH, JAIPUR

0.A.No, 830/88 Dt, of order: 22.,8,199¢
Arvird Kumdr Umz Shankar : Applicant

Vs,
Union of India & Ors. B Pespondents
Mr.U.D.Sharmd ' : Councel for pe5Ddndents

Hone preéent on behialf of the a8pplicant,

CORAM:
Hon'ble Mr.,Justice D,L,Mehta, Vice Chairmdn
don' bie Mr.0.?.Shormd, Member (Adm.)

PER HON'BLE MR.JUSTICE U,L.MEHTA, VICE CHAIRMAN,

Heard the ledrrned councel for the responients and have
perused the recbrd. The appliciant hd8s come Wwith 8 case that
he wase employed as Co@lmEin on 20,8.1972 in Bandi kni Unit at
Idga, Agra, He was askel vide XR messdge d2ted 2.,7.25 to report
at the Jaipur Jnit 3nd he complied the order, amd joined at
Jaipur. His ndme finds place in the provisional paAnel d2ted
1€.12.87. The submission of the aéplicant is that 2t precsent
he is working @s Coalman in purgudnce nf the ordzr d3ted 9.5,.,28,.
The respondents icsued the order dated 11,10.2% (Annx.AS) and
revised the m@nel on the ground that the perind which he had
spent &t Bandikui ¢?nnot he incluled. According to the respon-

dents, the original order was reviged on the hasic of the Pajlway

A Boarl's order in Octeber 1921, This itself goes to show that the
’?_Q,p,' \“fizh
order which the responlents wantf to r 2 1s of the year 1991

and they have committed the mistake in the year 1987 and further
they ga3ve promotinon or aopointment in the ve3r 1982, All these
métters require detailed'scruﬁiny. The responients have violated
. the principlez of nétur2l justice, The learned counsel for the
respondents submits that 1t was & factual error whizh has been
rectified by the responpdents, He subtmits th&t 38 mistake can be
rectified. A mistake cén iny_Livgqujfiéd after following the
principles of naturdl justice. A clericd@l mist3ke can be recti-
) fied but & factuil error if any cdnnot be rectified without

giving an opportunity to @ pergon who 1i¢ adversely 3affected on

Account of the rectification of the s called mistake,




$ 2
2. In the recsult we ar-cept the 0.4 apl the order dated 11.10.85

(Annxz AS) is se: aside. If the respondents chooze to take any
Action, they @re at libkerty to don so after follawing the prin-
ciples of rmatural justice 3and the procedure of 12w, Thera shall

be no order as to costs,

(0.P.2h Bna/ , (D,L,Mehta)
Member(a), Vice Chairm@n,




